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Learned counsel for the petitioner is present and it is by the

learned counsel for the petitioner that the petitioner is not inclined file rej oinder

to the reply filed by the Corporate Debtor. Taking into ion the said

representation, the matter is being proceeded with for oral su

oral submissions of the leamed counsel for the petitioner.

In relation to the submissions oflearned counsel for the

proxy counsel represents that the matter may be adjoumed to

ons. Heard the

Debtor,

e other dav for



the submissions to be made by leamed counsel for the CorporatellOebtor. Taking

tl

into consideration the said representation, post the matter on OS.{O.ZOtS.
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